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12 | 4.4.2002 None appears for the e oumn}or ﬂhéﬁéﬂ&ﬁ,
applicant when the matter is called. Foo Qrefa ik,
Heard Mr.R.Ch.Rath, the 1learned counsel AP‘
for the Respondents. Perused the}rﬁnﬂ?j Q%QAQA'
pleadings. ' h-D. koo ndtbash
2. This is a case where the | reburnesf 6r*“‘g'9.
applicant, Assistant Station Master of i Fay @?4iﬁg .
Haladipada Railway Station, S.E.Railway, éﬁl~—~
faced a major disciplinary proceedingg;?ﬂ4;ﬁ} Rzﬂgfﬁ&v;

which ended with a minor penalty.

The |
QI A

applicant preferredl\appeal ayainst the ;

punishment and the appellate authority

(respondent no.2) disposed of the same in |

a well discussed reasoned order

vide |

V\’C/n P o P ZL{ ,{j} N '
No '\ (.,i‘ ‘7,)/\’(’/

Annexure-4. In the O.A., non-supply of

material documents to the applicant in

the disciplinary proceedingys has been

taken as a yround of challengye to the

punishment imposed on the applicant. In

the counter, it has been explained that

such a stand he never took)neither in the
representation filed by him on receipt of

the enquiry report nor in the

memo. Haviny perused the pleadings and

having heard Mr.Rath, I am satisfied that

there 1is no merit in this O.A.;which is

hereby dismissed. No costs. Gu,gu'
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